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IN THE CENTRAL ADMINIS TRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

|
0.A. No, 860/94, Dt. of Decision : 20,7,94.
| .

Mr. G%ISamusl .+ Applicant.

i Vs

1. Union of India rep. by
its| Secretary,
Ministry ofP Communications,
ﬂenartment of Posts,

2, The Postmaster General,
Vi jayawada Region,
Vijayawada,Krishna Dist.(R.P).

3. Thg Sr. Superintsndent of Post Offices,
Prakasam Divi sion, Dngola, '
Prdkasam Dist.
4, The Chief Postmaster usnarax,
Department of Posts, _ ' '
Abids, Hyderabad. : ++ Respondents.
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Counsel Por the Respondents: Mr. N.R.Devaraj,Sr.CGSC.
7 | ILet

CORAM:
|
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" THE HON'BLE SHRI JUSTICE V.NEELADRI RAQ : VICE CHAIRMAN
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To '

1. The Secretary, Union of India, '
Ministry of Communications, Dept.of Posts,
NewDelhi.

2. The Postmaster General,
Vi jayawada Region, Vi jayawada,.
Krishna Dist. (A.P)

3. The Sr.Superintendent of Post Offices,
Prakasam Division, Ongocle, Prakasam D:Lst.

4.+ Tbg Chief Pasimaster General. . .

3+ One copy to Mr.A.T.M.Rangaramanujam, Advocate, 3-6-369/A/10

~Street No.l, Himayatnagar, Hyd.
6. One copy to Mr.N,R.Devraj, Sr.CGSC,CAT Hyd
7 One spare copy.
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0.5.50.860/94.

JUDGHMENT R Dt: 20.7.94

(AS PER HON'BLE SHRI JUSTICE V.NEELADRI RAC, VICE CHAIRMAN)

4

- Heard Shri ATM Rangaramanujam, learned counsel
for the applicant and Shri N. Devaraj, learned standing

counsel for the reﬁpondgnts.

2 Tiie OA wnae Filald nceadildne~ the Ardar As+aA T - -

25.4.1994 of the 2nd respondent to the extent of his
transfer from Chirala to Uppugundur. Even ip the

application, it is stated that:tﬁ%nadverse report -

- - - - - [ -

not been communicated and no opportunity has been given'
to him to explain the same, But the applicant completed
three years of service at Chirala and his transfer from

Chirals is a routine transfer.

3. It is also‘stated for the applicant that his

e
e is working at Kandukuru and he may be considered
for the Sead postiﬁg Further submission for the

service,

4, Hence, it is proper to dispose of this OA

at the admisQifn stacg\iith the followina_direction;,___*44_

The case of the applicant for transfer to

Kandukuru or any place nearby may be considered as

and when a vacancy arises. No costs. ,
< ’ . !
MEMBERTADRANL T C TUTCE TCHATRMAN =

DATED: 20th July, 1994,
Ormen court dictationg,

b £ g b Dopidny lagidya ;
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TYPED BY CHEECKED 'BY 4o ¢ ya

COMEAREL BY KFPROVED BY

HYDERABAL BENCH AT HYLERAB:D

f

TEE HON'BL: MKk.JUSTICE V. JEELACRI RAO
VICE-CHAIRMAN

AND

e

THE HOX'SLE UK, K.RANGARAJZN : M(7.Do)

DE-\'I‘EL;.gO - "" - '_._g‘c_:‘ A

ORI T A WS LS r L LAY L

M Aelo AR AASIA . No .
. in
0.a.No. gge\o\\.\
(T.A.No. (W.P.NO )

AdmittPd and Interim directions
Issued.

Allowed.

Dlsoosed of with directions.
== =20

+

Dnsmlssed
Dismijssed as withdrawn -
Lismijseed for Default.
Orde ﬁd/hejected

No order as to costs.

mMM;MMNIMTMHdi

pespaTCH
22JU) 1994

WA |






